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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1062 OF 2024

IN THE MATTER OF:

Bhanu Sahay ......Applicant
Versus

Union of ndia&Ors . Respondents

Additional Submission on behalf of the Applicant

ZIEIERSI

formr e @ fof wgst 7t ot o Reurfar o qeamees afigea 1w
IR % I H A o, e hl X H IFAd S T8 A
S foRa ST 3T ©, otk wrew @ 39 Wil § weifia sifd-wecau st
TS WTEfTeh o =TT o STeel e e fohT ST @ B:-

it is most humbly submitted that, in order to bring to the kind notice
of the Hon’ble Tribunal the factual status of the Pahunj River, this
application 1s respectfully submitted by the Applicant, through which the
extremely important records and relevant facts pertaining to the present
matter are annexed for the perusal of the Hon’ble Tribunal. (google
translate)

. I ATFIR/IHT FET S9E ol UfeTiaes o SfamaTiT g8t 7aT o ST,
qqsﬁaqawwﬁawﬁruaﬁawmmﬂtwﬁa@ﬂaﬁwﬁm
8341% GﬁW&TW@W%GﬂW%QﬁW(AmCIe 21), T qFTaLoT
%ﬁ%ﬁﬁﬂﬁ?ﬂ(ﬁ?{g{%,wm TTER T aTifRerfe Hqer § SIS g3 o

1. This petition/proceeding arises out of an extremely serious
environmental issue concerning the protection, restoration, and pollution
control of the historic and life-sustaining Pahuj River in Jhansi district,
which is directly connected with the citizens’ Right to Life (Article 21), the
fundamental right to a clean environment, water security, public health,
and ecological balance.
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(Main Ghat of Pahuj River)

e L i e e e sy

Jhansi, Uttar Pradesh, India &
1/2, Opp. Jai Academy School, Near Ganesh Vihar Colony,
=r. Jhansi, Uttar Pradesh 284419, India
~ Lat 25.456661° Long 78.52289°
Wednesday 11/02/2026 11:36 AM GMT +05:30

R ST T ISR i g R = o

7, %%W@ﬁmﬂﬁmﬁzsuzozsﬁwmwmwm
St sfarfa ufqardt @3 afed geifaa favr = Fuaffa awamafs §
Friaret gfdaed (Action Taken Report) sr@'asaﬁ%@ﬁ%ﬁm%mw o1,
Tiq I8 A We ue feiar o1 fowa 2 o 3% maw faien 28.11.2025 € @
3 ek fordt oft wferamdt grr A Stferertor & awer i Ftarer gfdeed
T T foRAT AT 3 A & TG Hl B3 ARG T FHIAT T
o 7 & Tore W fordt g it ardfash “ifaes SEarEl (Ground Action) sl
TS ©, S foh AT STRIRTT o SATQRT i T8 STaeaHl, =T SR &
oA qeT ISTTafeh SSEiAdT sl Tefid ot |

2. That the Hon’ble Tribunal had passed a clear and specific order dated

28.11.2025, whereby the Respondent No. 3 along with other concerned
departments were directed to submit the Action Taken Report (ATR)
within the stipulated time period. However, it is a matter of deep regret and
grave concern that from the date of the said order i.e. 28.11.2025 till date,
none of the respondents have submitted any Action Taken Report before
the Hon’ble Tribunal, nor has any report/communication been provided to
the Applicant, and further, no actual physical/ground-level action has been
undertaken at the site, which clearly demonstrates wilful disobedience of
the orders of the Hon’ble Tribunal, violation of judicial discipline, and
administrative apathy.

3. T fo Srrdesh g feieh 11.02.2026 1 UfdeTies ugst et = Tt =1 e
T BRI He fohdl ST T8 €, ST T8 9 & U8 71 H STel 311 18 &, W
TS 31 SIS 1 S STl i a0id & e STeTnr s1ewg g & arer 9re
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&1 T WY ATcl H GREfdd 8 ol @, aTRefasht o Td Sta fafarear s i
& g Wl & qU1 ST Td et Sqer W Yidsd T91E 18 T &,
e 7% fag gran & foh STergreRt wfcramdiTor g A stfereRtor & sTreet o
CERISEECAERISIRGE RS

3. That the Applicant, on 11.02.2026, conducted an on-site inspection of

the historical Pahuj River and is annexing photographs thereof, which
clearly depict the dumping of garbage, plastic and solid waste into the
Pahuj River, as well as the presence of water hyacinth, thereby causing
obstruction to the natural flow of the river and transforming its character
into that of a drain/sewer. The said conditions are causing serious damage
to the ecosystem and biodiversity, and are having an adverse impact on
public health and environmental balance, which clearly establishes that the

Respondents are wilfully and deliberately failing to comply with the orders
of the Hon’ble Tribunal.

Main Ghat of Pahuj River

' A GPS Map Camera o

24 Jhansi, Uttar Pradesh, India

B¢ 1/2, Opp. Jai Academy School, Near Ganesh Vihar Colony,
88 Jhansi, Uttar Pradesh 284419, India
! Lat 25.456663° Long 78.522889°
Wednesday, 11/02/2026 11:36 AM GMT +05:30
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4. I% Toh 30 TG T BIIUTE 37T 3TdeE e 27.11.2025 § Gl BT
T I J@T ST TehdT @ foh AT SATR0T & TSR o STasg SiaamamT g7
FIT &l | SHT TS, AT, HT-FHal, EUAaR (SAsHT) SR ATl i U
T % foru foret off wehm i srfae g e i )

4. That from the photographs annexed with the present application and the

photographs annexed with the application dated 27.11.2025, it is clearly
evident that despite the orders of the Hon’ble Tribunal, no action
whatsoever has been initiated by the Respondents for stopping and
removing the accumulated silt, debris, garbage, solid waste, weeds (water
hyacinth) and for preventing the discharge of drains into the river.

Rajghat drain flowing into the Pahuj river

A GPS Map Camera

Jhansi, Uttar Pradesh, India &

Fg5g+f45, Rajghat Colony, Jhansi, Uttar Pradesh 284003, India T‘
Lat 25.458728° Long 78.525011°
Wednesday, 11/02/2026 11:52 AM GMT +05:30
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5. g o IfCraTERTOT ST 7 haeT STTGRT 3T STATE a1 {ohaT T &, Sfodh T T
T oft TRt Teh it IS aTEdfaes SriaTal T8l i TE 7, SH9 I8 T w9 9

ftcferd g & foh AT STfrertor 3 STaEn T STHeEeRt ST i ST &
2

5. That the Respondents have not only failed to comply with the orders, but

no actual physical/ground-level action has been undertaken at the site,
which clearly reflects that the orders of the Hon’ble Tribunal are being
wilfully and deliberately disobeyed.

Debris being dumped in the Pahuj River

M

y< Main Road, Nh-44, Jhansi, Uttar Pradesh 284003, India &=

¢ Lat 25.461857° Long 78.525218° =
25 Wednesday, 11/02/2026 11:56 AM GMT +05:30
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6. That such non-compliance with the orders is not only a mockery of the
judicial process, but also constitutes a clear violation of the dignity,
jurisdiction, and constitutional authority of the Hon’ble Tribunal.

7. I% foh 3TTaigsh g1 fHish 09.02.2026 3T THET TTAaTERTOT hl Teh 9 AT fokam
T, o 3% wad TR mn fF 3 domter g srfeer & SR W
ST GHTET L §T FriaTal TTdae SEQd L a0 S8eh! it 3T i ot
TS ST, =TT TG HIAHI ST o THET TLTIeh hriarel o smed
g
7. That the Applicant, on 09.02.2026, issued a letter to all the Respondents,
whereby they were cautioned to immediately ensure compliance with the

orders of the Hon’ble Tribunal by submitting the Action Taken Report and
also providing a copy thereof to the Applicant, failing which the Applicant
would be constrained to initiate appropriate legal proceedings before the
Hon’ble Tribunal.

Water hyacinth and weeds growing in the Pahuj River
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Jhansi, Uttar Pradesh, India &

Fg5f+gqw, Rajghat Colony, Jhansi, Uttar Pradesh 284003, Indi
Lat 25.458667° Long 78.524701°
Wednesday, 11/02/2026 11:44 AM GMT +05:30
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8. & o 3ULIh U= fariah 09.02.2026 3 sTasis i forelt Sehr i shis shdarel el
#r 1E 7, fSron gfqanfe i Ty T, dRaTEt T STaHEATHS Safd
ISR Bt 2
8. That despite the aforesaid letter dated 09.02.2026, no action of any
nature whatsoever has been taken, thereby clearly exposing the

Respondents’ apathy, negligence, and contumacious conduct.

The damaged SPS-4 drain is flowing directly into the river without treatment.
T Rl . L LA

2w Jhansi, Uttar Pradesh, India &
S F050+45, Rajghat Colony, Jhansi, Uttar Pradesh 284003, India &
e Lat 25.458438° Long 78.52532°

pL i B Wednesday, 11/02/2026 11:45 AM GMT +05:30
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9. 7 foh 3mTee T SfdaTdt & 9 wE 10 & ARSATS AfafEw, 2005 *
AT HIE SIS 6 AT I AT T8 Hal T IqH el ferd STATe, SoI-81,
TEATAST SAT(E ¥ Fiferd gaem /it 78 off, qrfeh Wt STfReor % wney |
ST foral ST ek O oI ST ST T | 9ok STt 3t gt
1 ICHEA Ud FAT T A THA T TREIRIAT o HereTieh fagidi 1 Secie
forarm T, fSTea 9 wum grar @ o ufqaret @ 9 ua 10 1 98 3= 7 had
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ITENTE AT, 2005 T Soeied & sfoes A STTRIsHT o gre cferd 39
qATERUTE aTE sht a8t GaTs H STeT 3cd= i aTall e o o

9. That the Applicant had sought information from Respondent Nos. 9 and
10 under the Right to Information Act, 2005 in respect of the Pahuj River
falling within Jhansi District and the related reservoirs, submergence areas,

buffer zones, protected areas, Arazi/Khasra numbers, official records,
archival/revenue maps, administrative demarcation documents, etc., so as
to place the said material as evidence before the Hon’ble Tribunal.
However, the concerned departments have deliberately failed to furnish the
information, thereby violating the statutory timelines prescribed under the
Act and engaging in illegal suppression of information, as well as violating
the constitutional principles of transparency. This conduct clearly
demonstrates that the actions of Respondent Nos. 9 and 10 not only
constitute a violation of the RTI Act, 2005, but also amount to an act
obstructing the fair and impartial adjudication of the present environmental
proceedings pending before the Hon’ble Tribunal.

7g o ufcanfeat o fiat 1T & 9% Toe &9 ¥ g g1 € fo 59 a6 gefua
gfcrafedt o AT TR T 3R U W €8 (Exemplary Cost) 3TRIfUA
T2 ToraT ST, Ol ek o AT 3ATeeRoT o 1R bl 7 af Tefiar & o 3T T
& ST ITeH GHTEIT a1 Sfdatiedi 1 =R a8 ot FeRkiq i § fF o
T GETcHe Ud gTied (erior Haieft shriamer o 9 U & =1ieh 3Ten &
SAITA B ST BId &, AT o TSR T LA A1 SRR o
JTRTT T FTEAHT Fld T&d 2

10. That the continuous conduct of the Respondents clearly establishes that

unless stringent and heavy exemplary costs are imposed upon the
concerned Respondents by the Hon’ble Tribunal, they will neither take the
orders of the Hon’ble Tribunal seriously nor ensure their compliance. The
conduct of the Respondents further demonstrates that they comply with
judicial orders only under the fear of punitive and liability-determining
action, and otherwise they wilfully and deliberately continue to disobey the

orders of the Hon’ble Tribunal.

IE foh e SIS U URTSI-USH - 9T B, fSigeh 76 U 8o Ugs 7t
STeRfeh SaT8 TSRAT &, ISTEH I8 Fel SIS hl Sicl-STaHTeHe: Td {sTel Jorredt
ol A Yt ST )| I8 e helel Ueh Fel ST 7 e, UfdeTiies &9 9 U
STk N Sl o, S[SieT st iR ue aifeerfash §0emT & &9 4 #r
Ft W 2, S Ao § o % e &, A, 91e &E u
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AT & TTH a1 STeT ST TG, SN U T HERr SR &
ST T qAT TR STerard it f=mst 21d ®
11. That Jhansi district is a hilly—plateau region through the center of

which the natural flow of the Pahuj River passes, making this river the
central axis of the district’s hydrological and groundwater system. This
river has not merely functioned as a surface water stream, but historically
has served as a natural rainwater harvesting and groundwater recharge
reservoir as well as an ecological structure, through which rainwater
received from the surrounding catchment areas, drains, flood zones, and
wetlands is collected, absorbed, and stored underground, thereby
continuously recharging regional groundwater levels and traditional water

sources.

e o 1 Toh AT H IS a1 H Hiolsl U STUTG SIS SeT 1 JaTE, o7
Tt 9 | QTS 3R SRS AT ST, 3Gk TThdeh JaTE, STTERuT &9dT Ua
IS TSt yorrett sht R w9 @ arfaured =g @, fomes aitomesy st
IS H SIS Ua o1 ohl e qm 35k et H SITsare sl eI 3eq= &l
TET 8| 34 HTY-ATY ST & H Fee, 9 e Sieridl s T, o fafaear
T &7 T T qaiarufie STHqer ScawT 81 18T &, Si ATTHEh o SiaH, Tree
RERR G RIS BEO N IR PR BN ER R IC I R

12. That at present, the Pahuj River is receiving the discharge of sewage

and untreated wastewater, and the accumulation of silt and solid waste in
the riverbed has severely damaged its natural flow, water-holding capacity,
and groundwater recharge system. As a result, conditions of waterlogging
and flooding occur during the rainy season, and obstruction to water flow
arises during the dry season. Additionally, there is a decline in
groundwater levels, drying up of traditional water sources, degradation of
biodiversity, and serious environmental imbalance, all of which are
directly adversely affecting the life, health, and environmental rights of the

citizens.

e foh 78 o 37cdd T we feidrsEes € T ugst Tet ° St 9ee o W
feet # STet-3A1qfd Bidt ®, 19id IEt wgfvd Stet At o ot # o, wieH
fwior Qe s=al % ST § ugd @ B, e Sy w e
SO T I~ € shi AT 8| FH TohIL TGS Tl shT HLE0T shefed Uk
Tl el F B, ik ST aTfcd, dEsi-e e fagid, gad
forehrer frgier) o Cefoandt frgia @ S[e1 o Hifores fafe faw g, e =
TR SATISRT0T T EqelT 1, YAt e sHfed i g & srfam &1 smar 21

13. It is a matter of extreme gravity and concern that a large part of the

P.T.O. 10
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Jhansi metropolitan area receives its water supply from the Pahuj River,
meaning that this polluted water reaches citizens” homes for drinking,
cooking, and use by children, thereby posing the risk of long-term and
irreparable adverse impacts on public health. Consequently, the
conservation of the Pahuj River is not merely an environmental issue, but a
fundamental legal matter connected with constitutional duty, the Public
Trust Doctrine, the principle of Sustainable Development, and the
Precautionary Principle, necessitating intervention by this Hon’ble
Tribunal in the interest of justice, environmental protection, and public
welfare.”

AT

3q: WA AT ¥ fow o § o stees i 3§ w&qa =
JAfafer gafiee = =rEfed § s1fyee w Eier @ & gry-grer A=fafad
RISl S i AT H

. % o Heifed Sfqamaior sl HATesT faie 28.11.2025 I 8 dehld
FraTa! Sfceed Sd S T ez aTia foram sy

. % Toh SATawT sht SR B Hefed Sfdaniea o foaeg Wil g sAifua fora
Sl

. % To AT SATRIERTOT o TGN o STUTEH H ol SIT 18T TSRt (ITretar
TR TR ST A §C ST Ui HrEdTe! s Sy

. FE fop Ao | SATeRTl 2l AT ¥ TR Uk o I8 GHIs UM
e Tt fepg g

. T8 Toh 3u wawor st uffeufaat w1 gfEmd wad ge, At st St s
sre/fdsT uTfed T St ud =mentaa gwer, uTid e i T

S0k foTU ATferehTeRdT 9aT 3TTIehT STTHRT |

PRAYER

In view of the facts stated above, it is most respectfully prayed that
this Hon’ble Tribunal may be pleased to take on record the present
Additional Submission filed on behalf of the Applicant, in the interest of
justice, and be further pleased to:-

. Direct the concerned Respondents to immediately submit the Action Taken
Report in compliance with the order dated 28.11.2025;

. Impose heavy/exemplary costs upon the concerned Respondents for wilful
disobedience and non-compliance of the orders;

B.LCOL 11
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3. Treat the deliberate inaction and wilful delay in compliance of the orders
of the Hon’ble Tribunal as serious judicial contempt and initiate
appropriate legal proceedings in accordance with law;

4. Issue clear time-bound compliance directions to prevent recurrence of non-
compliance of the orders in future;

5. Pass any other order(s) or direction(s) which this Hon’ble Tribunal may
deem fit, proper and just in the facts and circumstances of the present case.

And for this act of kindness, the Applicant as in duty bound shall ever pray.

a1 12.02.2026
K ICEED

/71\:}: @Wﬁ

(AT &)
fHart- 32, TS, o1 SHiqaT,
St i, 39T gewT 284002
$-9d- bhanusahayjhs@gmail.com
1. 9415588500
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M G ma|| Environment Protection <environment.protection1986@gmail.com>

Regarding Submission of Action Taken Report in Compliance of Order
dated 28.11.2025 in OA No. 1062 of 2024

1 message

Mon, Feb 9, 2026 at
7:33 PM
To: secy-moef@nic.in, itdiv-moefcc@gov.in, mefcc@gov.in, secy-mowr@nic.in, jsrd-dowr@gov.in, aswrs-
mowr@nic.in, csup@nic.in, pecf-up@nic.in, doeuplko@yahoo.com, ms@uppcb.com,
chairman@uppcb.in, ms@uppcb.in, info@uppcb.com, ps.urbandevelopment@up.gov.in,
nagarvikasanubhag9@gmail.com, psecup.urbandev@nic.in, commjha@up.nic.in, commjha@nic.in,
dmjha@nic.in, jda jhansi <jda_jhansi@rediffmail.com>, nagarayukta@jnnjhansi.com
Cc: bhanusahayjhs@gmail.com

Environment Protection <environment.protection1986@gmail.com>

Har #,
FaEET gfaarcmT,
(HeT aTg HE&AT 1062/2024)

AT T gl 3T, e dis, 78 fRea
ARCAFEIGT,

A1 fAdee & o 7 aTe §EAT 1062/2024 3 AN T4 gRa 31faor, et drs, 71 ool qarr
feaier 28.11.2025 &t TIe &R & 3He]dTeret & Hatl # Horaot T A foar T @ 81

AT HeTaeT T T Jaciiche T HleTol1d HTRHIOT & AT HeuTele] 7 INaLAeh HIAdTE! Gl e
e T FC Y AU FRAATE! Tidaeget Hr wfe WS et 1 Far Y|

Holdatah: dardet 9 (e 09.02.2026)

qAE,

(Te] HET)

far- 32, TETHAINST, UTAT HidaTal,
e 2T, 3ear ueer — 284002

§-Aier: bhanusahayjhs@gmail.com
#T.: 9415588500

2 attachments

A Application.pdf
512K

.S 28112025 ORDER.pdf
179K
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Jar ~
T e,

([ a3 WEAT 1062/2024)

T T g iRt sy s, o e

frww. et et aw e ST Rt 28.11.2025 ¥ oruer ¥ SRt waw
SR 7 o o 3 el F <t

R /ER,

wiea e & 6 3wt o W 1062/2024 & e i aRa s, U
die, 7§ feeet g Rt 28.11.2025 i ey arita v mar e, Rt e w3 afe

waftra fonmtt =t P oraftr 3 wrfardt wRe (Action Taken Report) S&d F 8]
AR féram ma om

% e Qe 1 fva & 6 e o R 28.11.2025 & a7t AT 09.02.2026 %
fiett +ft srftvamet g e o 3wy sveraT ame B waT fe e T R
T 3R T € e WA w2 A s F e 6 st
=i sfovan 3 sft woeae s vt &1 e wmmy i smean e 7 Fe @ T
SHferereon 3 Tt ahm ST 7 e v w7 Rrfirerar U serdie 9 awtar 21 e feafi
% e TR SR Y I A @ ST O T daf wRERar % freg ard de
(Cost) Imfire for ma R el et 3 fr e 2vmy

-

3 AR Ao T ¥ T2 v S & B o derer A it § o
S GATRI T G FATEr SferIee e a1 Iweh! 9 S B oft ey s
@ FY = ImeE T B g ftrr & o 3fa denfs FRfa R
ST 931 g o, vt g foriert wafa sfvafeat 6t &l smem & 5 s ot
TR 3 ST it TR Y ST T g Ay ST e gl

&1 09.02.2026
e

LCEHDS
(9T HE™)

- 32, e, o FiaaTe,
forem @i, 3T e 284002
$-99- bhanusahayjhs@gmail.com
7T, 9415588500
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3iteregl JRENITE e Biet fRraor

« dr wrferErd i e wiereRtor
A& TS e F1 g fFaara Rawon-
GafreRIor FEaT JHNDV/R/2026/60001
wigferr fr adfa 01/01/2026
i BHANU SAHAY
e ki
* el Bundelkhand Nirman Morcha Office,Kacheri Parishad
R =z 284002
=g Uttar Pradesh
e Rufe g
FATT T e
THN fraroT et E R arar
Arar§a +91-941558XXXX View
& bhanusahaylat]rediffmail[dot]com
AR T
+ FT HAGH TR W RAR FTE 2 El

RTI 3mdea &1 f@awor u/s 6(1) :-
((FTT 1 71E SR 1 TaaToT (500 g ) )

Under the Jhansi Master Plan 2031, kindly provide certified copies of the following information
related to the Pahuj River and its associated reservoir, submergence area, and buffer zone: 1. A
certified copy of the approved Master Plan/Land Use Map under the Jhansi Master Plan 2031
showing the Pahuj River and its associated reservoir. 2. Certified copies of the notification(s),
guidelines, or standards issued under the Master Plan 2031 concerning the buffer zone of the Pahuj
River, indicating the prescribed buffer width and construction restrictions. 3. Certified copies of GIS
maps, lavoul sheets, or technical drawings identifving the submergence area of the Pahuj River. 4. A
certified list of all revenue villages falling within the buffer zone and submergence area of the Pahuj
River and its associated reservoir. 5. Village-wise and tehsil-wise certified information of all land
parcels/khasra numbers falling within the above-mentioned areas. 6. Certified copies of the Sajra
(village map) relating to the Pahuj River, its reservoir, buffer zone, and submergence area. 7.
Certified copies of all orders, directions, or notifications issued by the Jhansi Development Authority
(JDA) regarding construction restrictions within the buffer zone and/or submergence area of the
Pahuj River, 8, Certified copies of all records, maps, and land parcel (arazi) details related to the
Pahuj River, its associated reservoir, submergence area, and buffer zone under the Jhansi Master

+ SAFWT 1 faawor AT Plan 2031.

« gafte famgat AVINASH AGARWAL

qEATH Assistant Engineer (CIVIL)

Lo 983943 XXXX View

=T jda_jhansi[at]rediffmail[dot]com

FANAFEH g ((Faa fdee & « vt 5F)) | WEE SRS et AT R T
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+ 3rdfier T ITURT Provided Incomplete,Misleading or False Information

((FTT &7 37 FATAFHET & @G0T (500 0T TF) )

« QAT AT TE Y AT Y Respected Sir/Madam, It is most respectfully submitted that the applicant, on 01.01.2026, had
submitted an online RT1 application bearing number JHNDV/R/2026/60001, seeking records and
maps related to the Pahuj River, the associated reservoirs, submergence area, and buffer zone unde
the Jhansi Master Plan 2031. In relation to the said application, the Public Information Officer,
Jhansi Development Authority, vide letter no. 1751/Jan Suchna/JDA/2025-26 dated 08.01.2026,
provided a reply, which is incomplete and unsalisfactory for the following reasons: 1. The Public
Information Officer has only stated that a copy of the Jhansi Master Plan 2031 can be obtained fror
the office upon payment of the prescribed fee, whereas the applicant had sought specific records,
maps, GIS maps, and notifications. 2. Instead of providing separate information on each point
sought under Points No. 2 to 8 of the application, the reply merely states “as per Point No. 17, whicl
is contrary to the spirit and intent of the Right to Information Act, 2005. 3. The information sought
pertains to specific records, notifications, technical maps, revenue villages, and khasra (land parcel
details, which were required Lo be provided as separate and independent records. 4. As per the
provisions of the Right to Information Act, where information is available in records, it is the
statutory duty of the Public Information Officer to provide certified copies thereof. Compelling the
applicant to purchase the entire Master Plan is not legally tenable. 5. The Public Information Office
has also failed to clarify whether the requested information is available in their records, and if the
same pertains to any other department, the application was not transferred under Section 6(3) of ti
Act. Therefore, it is most respectfully prayed that this Hon'ble Authority may kindly hear this First
Appeal filed under Section 19(1) of the Right to Information Act, 2005, and be pleased to direct the

P.T.0. 18
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Public Information Officer to provide all the information sought by the appellant, in accordance wil
the provisions of the Act, point-wise, clearly, and in the form of certified copies. Since the Public
Information Officer has failed to provide information in the manner required under the Act and ha:
furnished an incomplete and misleading reply, it is further prayed that the appellant be granted the
requested information free of cost, as per the provisions of the Right to Information Act. Further, a:
the Public Information Officer has violated the provisions of the Act in the present matter, it is also
prayed that this Hon'ble Authority may be pleased to consider initiating penal and disciplinary
action against the concerned Public Information Officer under Section 20 of the Right to
Information Act, 2005.

e
¥a

JHNDV/R/2026/60001
o1/o1/2026

AVINASH AGARWAL

Assistant Engineer (CIVIL)
983943XXXX View
jda_jhansi[at]rediffmail[dot Jcom
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FieTorgel TEITE I Biar Raor
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DMOJS/R/2026,/60001
01/01/2026

BHANU SAHAY

bih

Bundelkhand Nirman Morcha Office,Kacheri Parishad
284002

Uttar Pradesh

farfare

=TT o s

Teraor weret =i ET fama arar
+01-041558XXXX View
bhanusahaylat]rediffmail[dot]com
HIT

e

Kindly provide certified copies of the following information related to the Pahuj River and its
associated reservoir, submergence area, and buffer zone falling within Jhansi District: 1. Certified
copies of all revenue records, maps, khasra, khatauni, and details of land parcel (arazi) numbers
pertaining to the Pahuj River and its associated reservoir, submergence area, and buffer zone within
Jhansi District. 2. A certified list of all revenue villages falling within the buffer zone and
submergence area of the Pahuj River and its reservoir. 3. Village-wise and tehsil-wise certified
information of all land parcels/khasra numbers falling within the said areas. 4. Certified copies of
the Sajra (village map) relating to the Pahuj River, its reservoir, buffer zone, and submergence area.
5. Certified copies of all orders, directions, or notifications issued by the Jhansi district
administration regarding construction restrictions within the buffer zone and/or submergence area
of the Pahuj River.

Vivek kumar TEHSILDAR JHANSI
TEHSILDAR

945198XXXX View
tehlijhansi[at]gmail[dotjcom
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*+ 3rfYer T AT No Response Within the Time Limit
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Respected Sir, It is most respectfully submitted that the appellant had, on 01/01/2026, filed an
online RTI application bearing number DMOJS/R/2026/60001, seeking information related to the
Pahuj River falling under Jhansi district, and the associated reservoirs, submergence area, and
buffer zone. However, despite the lapse of the statutory period of 30 days as prescribed under the
Act, the Public Information Officer (P10) has neither provided the requested information to the
appellant nor communicated any reason for non-supply of the information. Therefore, due to the
failure of the Public Information Officer to provide information and due to disobedience of the
provisions of the Act, the applicant is constrained to file the present First Appeal: Hence, it is most
respectfully prayed that this Hon'ble Authority may kindly hear the First Appeal being filed online
under Section 19(1) of the Right to Information Act, 2005, and be pleased to direct the Public
Information Officer to provide all the information sought by the appellant free of cost, in accordanc
with the provisions of the Right to Information Act. Further, it is also prayed that appropriate
disciplinary action be initiated against the concerned Public Information Officer for violation of the
provisions of the Right to Information Act. If, despite hearing this First Appeal, the appellant is not
provided the information within the statutory time limit prescribed under the Act, the appellant
shall be compelled to approach the Hon'ble Uttar Pradesh State Information Commission by filing
 WTeF=AT AT g Y AT Y an appeal /complaint.

FRdasi! graes ((Faw Tves & 1 tadtas)) | "0 SFaaS 9ere 747 T I
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DMOJS/R/2026/60001
o1/01/2026

Vivek kumar TEHSILDAR JHANSI
TEHSILDAR

945198XXXX View
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Taraor werer 14T Frar arar

P.T.O. 22



338

Jhansi, Uttar Pradesh, India &

B 1/2 Opp. Jai Academy School, Near Ganesh Vihar Colony,
& Jhansi, Uttar Pradesh 284419, India
Lat 25.456663° Long 78.522889°
Wednesday, 11/02/2026 11:36 AM GMT +05:30
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2/3, Jhansi, Uttar Pradesh 284003, India
Lat 25.456458° Long 78.522793°
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Jhansi, Uttar Pradesh, India =

Main Road, Nh-44, Jhansi, Uttar Pradesh 284003
Lat 25.46196° Long 78.525123°
Wednesday, 11/02/2026 11:57 AM GMT +05:30
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Jhansi, Uttar Pradesh, India &
% Main Road, Nh-44, Jhansi, Uttar Pradesh 284003, India
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4 GPS Map Camera

Jhansi, Uttar Pradesh, India &

s Fg5g+f45, Rajghat Colony, Jhansi, Uttar Pradesh 284003, India ‘{’
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Jhansi, Uttar Pradesh, India &

Fg5f+gqw, Rajghat Colony, Jhansi, Uttar Pradesh 284003, India|
Lat 25.458667° Long 78.524701°
Wednesday, 11/02/2026 11:44 AM GMT +05:30
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Jhansi, Uttar Pradesh, India &

Fg5f+gaw, Rajghat Colony, Jhansi, Uttar Pradesh 284003, India
Lat 25.459013° Long 78.524792°
Wednesday, 11/02/2026 11:49 AM GMT +05:30
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| GPS Map Camera g

' Lat 25,:459008° Long 78.524806°
Wednesday, 11/02/2026 11:49 AM GMT +05:30
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Jhansi, Uttar Pradesh, India &

Main Road, Nh-44, Jhansi, Uttar Pradesh 284003, India
¢ Lat 25.461998° Long 78.525115°
Wednesday, 11/02/2026 11:56 AM GMT +05:30
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Jhansi, Uttar Pradesh, India i

Fg5f+gaqw, Rajghat Colony, Jhansi, Uttar Pradesh 284003, India
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Shop No 1/2, Ganesh Vihar Colony, Opposite Jai Acadamy
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A GPS Map Camera
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